LOK SABHA DEBATES

LOK SABHA

Wednesday, August 22, 1973/Sravana
31, 1895 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MRr. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Harijan Women Branded with Hot Iron
Rod in Barari Village, Bihar
*381. SHRI P. G. MAVALANKAR:
SHRI CHANDULAL CHAN-
DRAKAR:
Will the Minister of HOME AFFAIRS
be pleased to state:
(a) whether four Harijan women in
Barari village in Bihar were branded with
an iron rod by some persons; and

(b) if so, whether the culprits have
been arrested and punished for committing
such cruelty and indecency to innocent
women folk? .

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA):
(a) mnd (b). A statement is laid down
on the Table of the House.

Statement

According to information received from
the Government of Bihar, on July 6, 1973.
some persons of village Madhoban (and
not Barari) under P. §. Madhepura,
district Saharsa  were alleged to ‘thave
entered the house of. one Shri Nand
Keshwar Paswan, forcibly carried away
four women of the house and branded
them with hot iron rod in different parts
of their bodies. In the course of investiga-
tion of the case, six persons were arrested
and a charge_shect under sections 148/
1491452|3421307|324 TPC has been filed.
The case is sub-judice. One of the ac-
cused was granted bail by the Court
but an request being made by the po-

lice the bail has since been cancel-
led.

2. The Government of Bihar have re-
ported that this incident was the subject
of a Call Attention Motion in the State
Vidhan Sabha and allegations were
made regarding the conduct of the
police and the medical officer. The
matter has been referred by the Spea-
ker to the Question Committee of
the House. The report of the Com-
mittee is awaited,

SHRI P. G. MAVALANKAR: I am
sorry to say that the statement which the
Minister has laid on the Table of the
House does not give adequate information
about this ghastly and hideous act in a
villape of Bihar. May I know whether
it was a fact that this particular incident
in the village mentioned had taken place
in the open so that hundreds of other
people were witnessig this hideous act
and if so, whether tha; information is
available to the Minister.

Secondly, I want to know whether the
Government are aware of the fact that
this is not an isolated incident and such
incidents were happening in all parts of
India, particularly, in the rural areas. I
want to ask this question. This is a very
serious matter and vou, Mr. Speaker, had
already agreed for a discussion in the
House on this matter, Sir, I want to know
what steps the Government are taking to
ensure the safety, security and honour of
men and women belonging to the Scheduol-
ed Castes and the Scheduled Tribes, parti-
cularly, in the rural areas. Tt is no use
saying that the the matter is sub judice
and we cannot do anything.

SHRI RAM NIWAS MIRDHA: Tt is
very relevant to say that the matter is
sub judice and, therefore, it imposes some
restriction on the type of discussion
we can have.

As regards the incident itself, we have
given some facts. The incident is report-
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ed to have taken place on 6th July 1973
and on the 7th July the Police went on
the spo; and registered a case. On the
Tth July itself the Deputy Superintendent
of Police went to supervise the case. So,
we cannot say that there has been laxity
on the part of the District Police autho-
rities so far as this case is concerned.

As regards the other facts, I would not
like to go into the details as the matter is
before a court of law.

SHRI P. G. MAVALANKAR: My
second supplementary is this. Sometime
ago the hon. Prime Minister assured the
House that she had instructed the Chief
Ministers of the States to have a special
cell in their governments to go into these
questions of atrocities on Harijans. May
1 know whether this particular incident,
barbaric as it is and ugly as it is, has also
been under the active consideration of the
cell of the Bihar Chief Minister and if s0,
will that report also be made available 10
this House so that the House may know
what action, particularly, in terms of
meeting out exemplary punishment to the
guilty, has been taken?

SHRI RAM NIWAS MIRDHA: _The
cell the Prime Minister has mentioned
would not make reports to the Central
Government. The whole idea of the Prime
Minister taking up this matter with the
State Chief Ministers was that they should
personally take imterest and see that cases
of atrocities are properly taken note of,
properly investigated and to see that
justice is meted out to the backward
classes and that the whole State machinery
iz used in such & way as to give protection
to the backward classes and to see that
the other benefits which should go to
them also reach them.

SHRI P. G. MAVALANKAR: It is all

on paper only, What is the Government
doing in practice? Tha; we want to
know,

SHRI RAM NIWAS MIRDHA: T know
the hon. Member is making a very wild
allegation that it is not in practice....

SHRI ATAL BIHARI VAJPAYEE:
What is the wild about it? ... (Interrup-
tions)
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SHRI P. G. MAVALANKAR: I seek
your protection, Sir. 1 think it is wvery
objectionable. We want to know what
the Government is doing in terms of
active steps.

=t wew fagrd awddt - AraEER
ATga ¥ ¥ & fF mw w0 9x w1
F7T £, gae € 98, @ ¥ angee

T g 7
The hon. Minister himself is getting
wild,

SHRI RAM NIWAS MIRDHA: It is
no use making a general statement.

Times without number we have come
before the House to say what steps the
Central Government has taken and what
steps we have asked the State Govern-
ments to take and it is the follow-up. ..

SHRI P. G. MAVALANKAR: 1T seek
your protection. [ want the Minister 1o
explain to me as to what was the wildness
in my supplementaries. . .. (Interruptions)
This is a serious matter. Let him with-
draw that expression.

PROF. MADHU DANDAVATE: A
mild person like him should not use such
wild remarks ... (Interruptions)

SHRI VASANT SATHE: Shri Mavalan-
kar said that it was only on paper. It was
his that was wild, to say that it was
only on paper and that nothing has
been done. That is a wild observa-
tion and there is no cause for any
apology. ... (Interruptions).

SHRI H. M, PATEL: This is not a
thing which ought to be permitted. When
a Minister says that the hon. Member
makes a wild allegation ... (Interrup-
tions)

MR. SPEAKER: Order, please.

THE MINISTER OF HOME AFFAIRS
(SHRI UMA SHANKAR DIKSHIT):
‘The poing is that in this particular case,
every care has been exercised. According
to the information received by us, the
Deputy Superintendent of Police and other
officers went and a doctor was also sent.
(Interruptions) and six persons under
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serious charges under various sections
of IPC were arrested. But was grant-
ed il one case..

SHRI DINEN BHATTACHARYYA:
Why was bail granted?

SHRI UMA SHANKAR DIKSHIT:
Therefore, on behalf of the Govern-
ment ... (Interruptions)—the hon. Mem-
ber should hear me—an application
was moved and the bail was cancel-
led and the sixth man is also under
custody and this matted has been
mentioned in detail in the Assembly
there. So, every care is being taken.
So far as this guestion is concerned,
it is not a paper matter. Every pre-
caution is being taken and it is a
matter of sadness and distress that
such things happen, We feel distres-
sed that under any _ circumstances
such a thing should occur. Therefore,
there is no question of merely saying
that we are only working on paper.
After all, all work is either by speak-
ing or by writing.. (Interruptions).

MR, SPEAKER: Please sit down. The
Minister bas made a statement and he has
given the details. Then I found that in
spite of the latitude they are threatening
and at the same time, they arc aggres-
sive, . .

SHR1 ATAL BIHARI
What aggressive?

MR. SPEAKER: No, no. T must say
thay your tone was very aggressive also,
spenking together was for threatening. If
the Minister described it like this, then
vou get annoyed. [ must say that he has
a right to say what he feels like. If you
think it is an unparliamentary word, but I
do not think it is unparliamentary. You
describe others in worse terms even.
Please be patient all the time, do not be
aggressive and threatening in your tone.
When the other person gets annoyed, you
make a noise,

st g wEmT : faEe ¥
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wed Al T g A ged g 94 §
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STAT TAT W IT F ATT TH THRL FI
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SHRI D. BASUMATARI: Sir, siuce
from time to time, the serious matter of
this kind has been raised in this House,
you were good enough to consider this and
appointed a Parliamentary Committee as
walch dog for the purpose. 1 want to

know whether it will be possible or not
to empower this Joint Ceoumittee on the
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Welfare of Scheduled Castes and Sche-
duled Tribes to see and enquire into such
cases and see that the State Governments
expedited those cases.

SHRI RAM NIWAS MIRDHA: Sir, th:
Committee has got powers as have been
approved by the House. This Committee
can function only under such powers as
are given by the House,

WY "o qo WYF : HrETY Weae
ft, P avg 7 gz a7 e T
FAT &, TW AT N AT BT AT
A wH F o9 Fr OFF & fay
Far 04T sgaEqT wIT fF T owEw H
nF wriodte {F AT WRAT TEgTE
FEZA WY HITFT TT59 97 77 7 &,
a1, 39 & FFAE F A, Ty S

=t T frare fral : w57 g
#i1 gAY femrra & fam g & A1 9290
grar & st o sfa-sify & gz 8,
34 Ft D7 Frid Fx F avz v A
T AT IF KT A &1 | ATAIT R
A 3T F TR geiEr 4T g
FTIT FL | TAT LGT OT FIE AL 0TI
TET A AT FTE T FATAT ATH AT 9
w4t &1 w1 fAst Froww Frug T
FrErel ar fadw & wfEa. wen
geFTel & favam fammar § fr ag Aa
REIGIEE i i ot Ll (i 3
o F 4T AT 57 THT F7 TZATHT AT
H=E TYg T 5 g1 qF |
SHRI KRISHNA CHANDRA HAL
DER: Sir, the Minister, in his statement,
stated that six persons have been arresied.
But, the Calcutta edition of the States
man dated 28th July, 1973 says that a
dozen hoodlums of the same village strip-
ped and tortured with the red
hot iron rod. He savs that only six
persons have not been' arrested. T
want to know why the other persons
have noi been arrested, The  paper
further says that eight victims were
sent to a doctor in Madhupura and
the Police Station. They allegedly



9 Oral Answers

lodged a written report. It appears
that they accepted bribes from the
assailants; the  doctor also accepted
the bribes and he is involved in this
gruesome incident, Therefore, I want
to know from him why the doctor
was not arrested and why  proper
steps were not taken in this regard?

The hon. Prime Minister, in the House,
stated that a Special Cell was being set
up under the leadership of the Chief
Minister of the State. But, in spite of
that, in Bihar, this type of gruesome nci-
dent occurred. So, I want to know
whether—in spite of the Special Cell being
set up under the leadership of the Chief
Minister such atrocities are committed on
the harijans—the Government is pre-
pared to institute an inquiry by a Par-

liamentary Committee into the horrible

incidents.

SHRI RAM NIWAS MIRDHA: Well,
Sir, the matter is already before the Ques-
tions Committee of the Vidhan Sabha.
When the matter came up in the Bihar
Legislative A bly, the Members wers
not satisfied with the answers given; or
they wanted more facts. And therefore,
the Speaker referred it to the Questions
Committee of the Legistature. All the
points regarding the doctor’s certificate,
the delay in registration of the case and
other allsgations or remarks made by the
hon. Members and which were also men-
tioned in the debate in the State Assembly
are all referred to the Questions Com-
mittee, We want to wait and see what
they have got to say in the matter,

At TR YRR TEE ¢ A
WEIET, A T & FIF FAAT ITAT &
fr ag g7 77 Y et b7 & 709
fra 1 ol % ¥ frafew &7 v
g §, NI R AE O 9= g
BTATTHR 39 F e WO & I79: I9 a9
F gzt #7 FoE o weAEr ¥
¥ ¥ 9Ty ¥ 97 ATeETHT Arger
o wETE A w7 G E, Ay Ay
&% 2, FfF Far F7 a= W AE
#¥ F1% sraeaT w40t fF wrgT §w A
F1 qeATd g A 9 ?
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=5t uw faaw feat @ g g
T may § 794 & A A9F qEET A
CE o

MR. SPEAKER: We have taken about
20 minuteg already on this question. A
discussion has already been fixed regard-
ing this.

SHRI S. M. BANERJEE: Apart from
the fact that the Prime Minister has
shown her interest in condemning these
incidents and has appointed a  cell,
may I know whether any  special
meeting of the Chief Ministers will be
convened to avoid recurrence of such
incidents in future because this s
not an isolated case of Harijans be-
ing tourtured and they are being tor-
tured in most of the States? May I
know of the Chief Ministers to dis-
cuss this problem exhaustively with
the help of the Opposition leaders?

SHRI RAM NIWAS MIRDHA: The
steering committee which has been re-
cently formed under the chairmanship of
the Prime Minister is meeting on 24th
August, and this will be one of the points
that will be discussed by the steering
committee, so that when the national in-
tegration council machinery is activised,
how these questions of atrocities and re-
lated matters could be tackled, will also
be taken care of.

Report of Enquiry Commission into the
Affairs of National Institute of Designs,
Ahmedabad

—+

*383. SHRI VEKARIA:
SHRI ARVIND M. PATEL:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether the Report of the En-
auiry Commission which was ap-
pointed by the Union Government
to enquire into the affairs of the
National Institute of Design, Ahme-
dabad, has been since examined, and

recommendations
by Government

(b) if so, the main
made and action taken
thereon?





